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IN TH:E CENIRsL SDMINISTY TV RIRUN.L

AINC TESL B2ZNCH
NI DOELHI

O.hL No. 1693/1901
New Delhi, dated the 4th July, 1995

Hon'ble Shri N.V.Krishnan, Vice Cheirman (J)
Hon'ple Smt.Lekshmi Swaminathan, Member (J)

.Pushplata Gulhani,
. r/o 57, SFS_, Gautam unjurfmepts,
(Gau%am Nagar), Gulmohar Pvrk

New Delhi-1l0049

\a s
: _ .. eapplicant
(None for the applicant )
Vso -
Union of India
L. Through the Secretery,

Ministry of wWorks and Housing, .
Nirman Bhawa an, \}9\:\1 Delhi-11C011

. Through the JlLector General of Works,
Central public ‘jorks Department,
Nirman Bhawan, New Delhi,
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\tjone for the respondents )

ORDER (ORAL)

{(Hon'ble Shri N.v. Krishnan, Vice Chairmon (»)

“hen this cass was called out twice none
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for the parties. Hence O..., is being disposed

2l of the record and pleadings

pee
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2. It is seen that the applicant has filed
MA 3295/91 for condonation of delay, The epplication

vas filed on 25-7-1991. ..fter hearing bsth the parties,

the OA was admitted on 12.9.91, subject to the point
"3

regarding limitation belng d ealt with at the final

- . .

3 The apvllcatloﬂ is directed agal 15t the order

) e
dated 25.4.1991 (nnnexure PB-1) in which the competent

cauthority 4.e. Directorate Genersl, Central PFublic

sorks Départment informed the Delhi Davelopment
’ . . \
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Authority as follows i-

" The case of 3mt.py a G ani
T as It Pushpa Lata Gulhani
regarding giving ner benefits of éast

Government s2rvice has been considered

T
carafully but since she has resigred
from Government service on domestic
.grounds and her resignation was

accepted with ef Ject from 24..5 .79 (AN)
she is not entitled to benefits of
past Government service,"

The relisf ssught is to guash the memo.and direct
the respondents to trezat the applicant as naving

retired from the Central Government on 24.5.79 and

grant him all benefits flowing therefrom on his

4, On & perusal of MA 3295/Y1, it is sean
K ) b ‘\-L )’V\‘é'(’_
that the spplicant sought voluntary retired from

Ao

sevvice w.e. e 24.5.79, It is sean Zf- the M4 thet

the 13-2-1990 praying that the applicant bhe deemed to
have peen retired from Govi.service on her joinin

ost in Delhi Development .-uthcrity, without any
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break in service, so as to en:ble the applicant to
get all the bhenefits of her past service in the

tation appears to
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5, , Thus it is clear that the zopnlicantts
resignation from Government service wis zcceoised
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w.e.f. 24.5.79 for taking apo2cintment in the Jelhi
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A -=3—n 4 '(\
Developmant ~utherlty, In the cipcums:ances the csuse

O‘C‘ ."""tio- ESale )t D -f—v ha - 2 ST 0
I ac n 2rfose as faor back as in 197

6. ~dmittedly, reneoted represen:stions were made |
the last one being the 13.2.1991. It is now settled
law that repeated representition do not extend the

period of limitetion. Hence there is
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Limitzotion. That apart, in this csse, cause of

action arose long before the .dministrative Tribuneal
Lty
sct, 1985 com2 into force. Hence ki=dly section
21(2) of that act this ces hea no jurisdiction
also
n the matter, We areg of the view tn t the

.

~nnexure P.lL reply does not Fevive  this

dead
issue. e are gatisfied that the real claim -
pertains.to a cause of action which arose on
24-5~7%, That is beyond cur jurisdiction.
7. ence the O.A. is dismissed. L( -
Al Fedle Sy

(Lekshmi 3waminathan) (M.W.Krishnan )

Member (.J) Vice Chairman (A)
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